CENTRAL ADMINISTRATIVE TRIBUNAL ALIAHABAD BENCH.
0 A No®a37 of 1987.

Aja' Kumayx mﬁ‘.-.u.“.n.-n---AanCilﬂ'.':

Versus
Union of India & Oth.r.!i*ftl sesocacves -Rﬂ‘pomﬁ'g

Hon'ble MrFALB GorthigalM;

( By Hon'ble MEAEBEGorthiATWL)

This application has been filed by Ajay
lﬁ.uarmmd praying that the order of discharge
dated 3%6%86, passed by the Air Officer Comanding,
29 Wing, Air Force may be quashed.

2. The facts stated in the application bring
out that the applicant was selected as Air Man
(Musiéian) on 4%4%84 and was enrolled on 19%4%,34
and was serving in Rank of AC in 19 Wing Air Force

¢rom where he was discharged vide impugned orderxr
of dischargeg From these facts, it is abundant ly

clear that the applicant before us was a member

of Indian Air Forcel Séction 2(a) of the Adminis-
trative Tribunals Act;1985 lays down that the

provisions of the Act shall not apply to any
member of Naval, Military or Air Forcesor any other
Armed Forcesof the Union . Accordingly, the

;pplicant is not eptitlad to seek any relief
g¢rom this Tribunal¥

In the resulty the application is dismissed
as not maintainable. The applicant shall be at
liberty to approach the appropriate forum for

seeking redressal of his griwanccf ‘
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